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This is the revenue’s appeal which involved the amount of duty of Rs 

38,39,369/-. 

RAMESH NAIR 

2. In terms of board circular No F. No. 390/Misc/116/2017-JC dated 

22.08.2019, the revenue is not supposed to file an appeal if the amount is 

below 40 Lakh. It is surprise to note that  despite  Govt’s Clear litigation  

policy  in the Circular (Supra), which is  binding on the  departmental 

officers as law  laid down  in the Hon’ble  Supreme Court judgment in the 

case  of Ratan Melting & Wire Industries- 2008 (231) ELT 22 (SC) neither 

the concerned Commissioner  has  given any  heed to  the said   circular  nor 

even  the reviewing  committee of the   Principal Commissioners has   taken   

any note  of the  same. 
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3. With my above observations, the appeal is not maintainable on 

monetary limit, hence, dismissed. 

(Dictated & pronounced in the open court) 

 

  

RAMESH NAIR  
(MEMBER JUDICIAL) 

 
Geeta 


